FORM G

INVITATION FOR EXPRESSION OF INTEREST

[Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016]

SL. RELEVANT PARTICULARS
1 | Name of the Corporate Debtor KRP Infrastructures & Builders Private Limited
2 | Permanent Account Number AADCKT7759A
3 | Corporate Identification Number | U45400UP2009PTC038525
4 | Address of the Registered office MDH 4/36, Sector H, Jankipuram, Lucknow,
Uttar Pradesh — 226026
5 | URL of website Information/ data not available®
6 | Details of place where majority of | [formation/ data not available®
fixed assets are located
7 | Installed  capacity of  main | yformation/ data not available™
products/ services
8 | Quantity and value of main | yformation/ data not available™
products/ services sold in last
financial year
9 | Number of employees/ workmen | [nformation/ data not available™
10 | Further details including last | Details can be obtained by e-mailing at
available financial statements | cirp.krpinfra@gmail.com
(with schedules) of two years,
lists of creditors, relevant dates
for subsequent event of the
process are available at or with:
11 | Eligibility for Resolution | Details can be obtained by e-mailing at
applicants under section 25(2)(h) | cirp.krpinfra@gmail.com
of the Code is available at URL:
12 | Last date for receipt of Expression | 26/11/2023
of interest
13 | Date of issue of provisional list of | 06/12/2023
prospective Resolution applicants
14 | Last date for submission of | 11/12/2023
objections to Provisional list
15 | Date of issue of final list of | 21/12/2023

Z, @éafz,/m




Prospective resolution applicants

16 | Date of issue of Information | 26/12/2023
memorandum, Evaluation matrix
and request for Resolution plans
to prospective Resolution
applicants

Details can be obtained by e-mailing at
cirp.krpinfra@gmail.com

17 | Last date for submission of|25/01/2024
Resolution plans

18 | Process email id to submit | cirp.krpinfra@gmail.com
Expression of Interest

* Suspended Directors of Corporate Debtor did not provide information/ disclosure required by the Resolution Professional
in discharging her statutory duties as per the Code and in managing the affairs of Corporate Debtor. Consequently,
Application u/s 19(2) and 19(3) of Insolvency and Bankruptcy Code, 2016 vide IA(IBC)/470/2023 has been filed to Hon’ble
National Company Law Tribunal, Allahabad Bench for issuance of necessary directions to the suspended directors of the
Corporate debtor to provide assistance, Co-operation and information required by the Resolution Professional in
discharging her statutory duties as per the Code and in managing the affairs of Corporate Debtor. Given information/
disclosure is as per data available with us and on public domain.

1P-N0O321/
1718410828

Babita Jain

Regn No. IBBI/IPA-002/IP-N00321/2017-18/10926

AFA Valid up to 22.11.2023

Resolution Professional

KRP Infrastructures & Builders Private Limited (Under CIRP)
35B/6 Madhokunj, Rammohan Plaza

Allahabad-211002, UP, India

Date:10.11.2023
Place: Allahabad
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' Sd/- AW UEel AR TEeE e w1 afEfe wey 10 & arme el T w W &Y |
Place- New Delhi Tarun Aggarwal RrRiTE 0T 0 T W & A S JeeR e I R w7 | o W e
Date-11.11.2023 (Managing Director) EnTeRT I W0 ), BT EIRT U I W A w0 e )
19 o Y@ 07 HIHE TR W A S e |
i w1
aterfds e deiae
CRANEX LIMITED fafer - 11.11.2023 |IBBIIPA-002/1P-NOTI07/2021-2022/13628
Regd. Office: 9, DDA Market, Katwaria Sarai, New Delhi-110016 w1 - g e TUEY 17.04.2024 TE 3
Corporate Office:- 5T/, Industrial Area, Site 1V, Sahibabad [U.P)-201010
Website: www.cranezlid.com, E-mail: investors@cranexltd.caom, CIN: LT48350DL13TIPLCO06503 m = = m
STATEMENT OF UNAUDITED STANDALONE AND CONSOLIDATED FINANCIAL RESULTS tﬁ sWhlBA
FOR QUARTER AND HALF YEAR ENDED SEPTEMBER 30, 2023 {Rs. In Lakhs) p m CIN: LE4200DL1993PLCOS40EE
_ O IEIMLIS Udtegd Sratay: # -20 ATAga A - 0, 74 fGeeit - 110024
Standalone Consalidated wiqe wrate: 21-348, H92T-63, A0E], I97 WS - 201307
Quarter | Half Year | Quarter | Quarter | Half Year | Quarter FTTTEE: www,optiemus, com, H&: info@optiemus, com, w01 29840906
Ended Ended Ended Ended Ended Endead o Vi =
FATHERLAES 30.09.2023 | 30.09.2023 | 30.09.2022 | 30.09.2023 | 30.09.2023 | 30.08.2022 30 R, 2023 1 FITE FAAIET SR T & {77 SA3HTEE S 3R
(Unaudited) | (Unaudited)|(Unaudited)| (Unaudited) | (Unaudited) | (Unaudited) Hiwg arE | $UH o SlEet
1 | Total Income from operations. 149747 | 242758 755.39 140747 | 242756 | 158791 wEawE driferdds
¢ | Net ProfitiLoss) for the period e waT fewmdt AT S T T formmdt AT FATATE AT
befare Tax, Exceptional and ; EERL
':f Exiraardinary it_E.,,ﬂ 150 01.34 50 51 74 5 91,34 3451 H. 30.09.2023 | 30.06.2023 | 30.09.2022 | 30.09.2023 | 30.09.2022 | 31.03.2023 |30.09.2023 | 30.06.2023 | 30.09.2022 | 30.09.2023 | 30.09.2022 | 31.03.2023
3 | Met ProfitiLoss) for the period ATl | amaidiim | amaisfim | amaisfim | amardfim | oifdm | omoidfim | smvaibiim | amaideiim | smaidiim | amvaifim | oftsfim
before Tew (afler Exceptional iy : = : Fye % : T i ;
sy Sy B — _— 2051 _— —_— —_— 1| AT i () 13,11007| 1449149] 12B3055| 2760156) 27.J2534| 59727.05| 2743446| 2615765 3008674 5550212| S0669.79| 1,17,388.10
4 | Net ProfitLoss) for the pericd 2 |FA T ;ﬂ 3y iﬁ-‘ﬁ :'% ‘1{_;] ) 505.18 57955 65210  1.0B475| 160874  4.26504| 1,00550 94169 118331 194721 177978 600553
after Tas(afler Exceptional and CSTHTETON 1N -SFHIERT
for Extracrdinary items} 3069 54,54 11.25 318 72 6B 19.56 3 | %9 UEd = valy & R g e @iy 505.16 579,55 66210 108475 1.60974| 426504 g2ag4| 119694|  vmsar| 22179 ne3sez|  s313ss
5 | Tetal Comprehensive Incame far (ST S ST HEf & &g |
v j 1
11800 (CHmpoighy Eiok) 4 | T UM w6 MAlY F A g ) 37279 43394 495 49 BOB74| 120321 348022 539,73 039,26 0990 147899| 120780| 418764
AL agay: e tHa peinbd LAltar: i) CARITHIOT ST/ SPETHIT g -!h ara)
and Ciher Comprehensive ! |
| Income (afier taxj] Ab.52 56.35 11.25 4001 5447 19.56 5 | @t & R ow =uw o (@ F 9 37aa 434.41 49605 BOGG3| 1,20683| 347948 539.15 939.73 71046 147388 1,211.42|  4,18650
Equity pald up share capital GO0.DD B00.00 B00.00 B00.00 §00.00 §00.00 AL S |
R {axchudi alua S W T (T o 4TS A _
psarves {axchding Ravaluation : : 1
Reserve} as shown in the 3 ?ﬁu—éf Sy el (i o oifed wew 10y | 8SESTE| 858572 gse142|  asas72|  asslaz|  sses7e|  BSESTR|  ases7r|  gSerd|  asesr| a5842|  B5RSTR
Audited Balance Sheet of the
DYEN oIk e : : : g g 7 ,eﬂﬁm i g : | 3243829 29,660.51
& | Eamings per share (Face Value At e -ar .m—a;fgm aﬁ-ﬂ o o
of ¥ 10 each){Quarterly nol aruagy oy 2
annualised) -
Basic (7 ) os6 | ost | os| o ogs | 03 B A AR e AT 80
Diluted { ¥ ) 066 151 113 065 0.88 0.33 () | i 0432 0.51 1.73 0.94 1.41 4.08 062 1.09 083 172 1.41 488
Motes: (= m [ (1,50 1.73 0.94 1.41 404 (b3 108 Ed 1.1 1,41 487
1 The abowve unsuditad standalone and consoBdated rasults ware reviewed and recommanded by tha Audit Commities & ;ﬂE;.
approved by the Bosrd of Diractors at thesir respeciive meetings held on 9th Mowember 2023 and have also been limited
reviewad by Statutory auditars of the company. 1. I faamm &= (e oifte ok wedtean smavasany) fafem, 2015 % faffmm 33 3 oua wiF vaaadl & 9y SR 3G e o Fafadcs A uhom & e wes w feed #) e
2 The above is an exiract of the datailed format of unaudited Standalone and Consolidated Financial Results for the Quarier afore @ o] A EE TRl #1 JT6ET www.bseindia.com T www.nseindia.com T ; 3t ) 1 SR wuw, optiemus.com 77 JUTH T
and Hall Year ended September 30,2023 filed with the Slock Exchanges under Regulabion 33 of the SEBI (Listing *'ifr T & 3 B et 1A an q afl afafy ara Fafi i B Y o T Bl 10, TR,
Dbligations and Declesure Requirements) Regulatens, 2015 The full format of the unaudited Financial Results are gt e ﬁm%ﬁ%ﬂﬁgmﬂﬂg S R e T T Y N Y P A P I AR
available on the Steck Exchange websites, www bseindia.com, www nssindia com and on the company website &
www palymedicure. com Fra o fom off gaat HR 3
FOR AND ON BEHALF OF BOARD OF CRANEX LIHI;EI;I w4 siifedara SwTaiA ffATe
R BRI/ -
CHAITANYA AGRAWAL ; e
Place : New Delhl WHOLETIME DIRECTOR AND CFO faT: 19-11-2%23 n
Date: : 9th November 2023 DIN: 05108809 wT; e (g BT e
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WW@EW,%WW O YT T Tendefs..gov.ln ar a%a. ES20Y) al:ﬁa. 13/11/2023 I TS EC DI R ec.ar00 B
e THI SEe HIT BT, ST T TS T % PRI AT I AT fomon : S e, TT-¢ T
UL, FRU FIAERY T ST FH G AN | |36, wooy/ Siveh /3123 /9.3, 446/505/3033
gt e T T
IEHG I ‘Al FEHNA & el @y feiR < 10/11/2023 ey waren fesfiea fegam (3feam) fafies
feeauar 3 T ITITRREIR! SeqUa SHRd o : L35999MH1980PLC304763
ST, TS ST THT i W Yo el &9 Waﬁrﬁaa bk T T 70
. » HETRIIeTehT 3 , e oo 0&R WRA.
TN AT AT SaT AT, W T et 391 et o7 = F———
. 30.0%.3033 Tt 3TER
=SSl - MASTER CHEMICALS LIMITED . Toraror were fammdl | o erer | wefim 3 wlRA
. . g > -3~ CIN:L99999MH1980PLC022653 £ R SO T At
JERWEy WA WE-IH FEw SAHARA | Regd. Office:- 25-28, 2" Floor, Plot No. 209, Atlanta Building, Jamnalal Bajaj JowE, 33 | AN, | 3oWIW, R
I T R 96 ST, Fer ey | T Marg, Nariman Point, Mumbai - 400021. 23
P, ract of statement of un-audited standalone results for the quarter ended September 30, _ - )
0 A S A S T Extract of statement of un-audited standal it for the quarter ended September 30, 2023 P (e—— - =
(Rs. in Lakhs)
S S L R eme. A Forthe six months | _Forthe % | R e ) do (o) | res Bt
o Sr. " For the quarter ended ded Y ded (aFeqd, stfaferrs = /an stfaem=r
Q-G Ghlodl ARSI | [N Particuars - py— i)
o - . 30.09.2023 | 30.06.2023 | 30.09.2022 | 30.09.2023 | 30.09.2022 | 31.03.2023
2, AU 2, W 1. [ Total income from operations (net) - - - . B 3. | U oA e T/ (3u.%%) 708 2.4
Taax  JMa offor W Net Profit / (Loss) for the period () ( afa
. o | 2. |(before tax, exceptional and/or| (4.78) (8.28) (6.29) (13.06) | (10.78) | (26.70) A7)
Qau aila(ﬂ@ ﬁ@': AR 2 flilﬂ : extraordinary items) ¥. | R ugmd FreraeiEia e a6/ (34.¥%) 2.6% 9%.¢%
= TTFTH@T W’ T'Fﬂ% Net Profit / (Loss) for the period rer) (srfafemis & fan st
% 3:"% . 3. |before tax (after exceptional and/or| (4.78) (8.28) (6.29) (13.06) (10.78) (26.70) ;-mql;(m) /
TR, A U SRAE S extraordinary items) o
- Net Profit / (Loss) for the period U | TR T e I ¥ %68 ¥.Ct
e =l EI%EII & gl = 3“_4@5'5:' 4. |after tax (atter exceptional andior | (478) | (828) | (629 | (1308) | (1078) | (26.70) (W*?mﬁ?amé?;
a‘rq‘;mg]:ﬁ Thod ST fgﬂ'[% , extraordinary item.s) : THITE (R 9L I F=
SR %E@ éﬁ' AL CAL 1) Eari qF 5, |Total comprehensive income/(Loss) (478) (8.28) (6.29) 1308 | (078) | (3236 T S (L ﬁﬂﬁ)
for the period &. | TR Fan ieaa 30.34 30.34 30.3Y
O SR R SHeTgg T e 6. |Equity Share Capital 2450 | 2450 2450 | 2450 | 2450 2450 P [ S —— vt
ﬁ_ﬂmw Reserves (excluding Revaluation . ; zﬁ o S [
HI I ﬁlﬂ ‘?’Tl%r % = 7. |reserve as shown in the Audited (58.33) e =
JAFERT TR W m Balance sheet of previous year) il
8. |Earnings Per Share (of Rs 10/- each) ¢. | 3o afd ReW (%, %0/ - TRAM)
wfest. w4 Siwe TeE ® faeE Basic (195 | (338) | (57 | (533 | (440) | (1321) (=1 7 Bifea )
I T ‘T 9 TEE T A Diluted: (1.95) | (3.38) @57) | (533) | (4400 | (13.21) %, e (2.29) 0.0, 0.}
Note : The above is an extract of the detailed format of the financial results for the quarter ended 30" September, 2023, 3. grefiga (%.29) 0.0 0.%%

Date: 10.11.2023
Place: Lucknow

filed with the Bombay Stock Exchange, under Regulation 33 of the Securities and Exchange Board of India (Listing
Obligations and Disclosure Requirements) Regulations, 2015. The full format of the financial results for the quarter ended
30" September, 2023 is available on the website of the Exchange, www.bseindia.com and on the Company’s website.

sd/-
Vipul Agarwal
Director DIN: 07135408
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Delhi puts odd-even car
implementation on hold

New Delhi: Delhi’s Environment

Minister Gopal Rai on Friday said
the odd-even car rationing
scheme will not be implemented
from November 13 to
November 20 as there has been
asignificant improvement in
Delhi’s air quality due to rain. He
said the air quality situation will
be reviewed after Diwaliand a
call on the odd-even scheme
may be taken accordingly. eri

Career Mosaic signs MoU
with 20 US universities
L]

Hyderabad: Career Mosaic, an
international student
recruitment company , has
signed memorandam of
understanding (MoU) with 20
US universities more. As part of
this partnerships, the company
will disseminate information
about these universities,
courses, and scholarships
offered by them to students in
India. our BuREAU

SC unhappy over Punjab
govt’s tiff with State Guv

New Delhi: The Supreme Court
on Friday termed the deadlock
between Punjab government
and its governor over assent to
Bills passed by the assembly a
matter of “serious concern”
and said it is not happy with
what is happening in the State.
A Bench of Chief Justice DY
Chandrachud and Justices JB
Pardiwala and Manoj Misra told
both the Punjab government
and the governor. eni

ONGC posts X16,553-cr profit in Q2

TOPLINE DECLINES. Consolidated total income has fallen to ¥1.49 lakh crore from ¥1.71 lakh crore

Our Bureau
New Delhi

State-run Oil and Natural Gas
Commission (ONGC) on Fri-
day reported a 142.4 per cent
y-o-y growth in its consolid-
ated net profit at 16,553
crore in the July-September
quarter of FY24.

However, the exploration
and production major’s con-
solidated total income fell to
%1.49 lakh crore in Q2 FY24
from X1.66 lakh crore in Q1
FY214 and %1.71 lakh crore in
Q2FY23.

On a standalone basis, the
company’s realisation from
crude oil produced from nom-
inated fields fell to $84.84 per
barrelin Q2 FY24 from $95.50
a year ago. The realisation of
crude oil produced from joint
ventures (JVs) also declined
to $79.41 per barrel from
$94.96.

“Board has approved in-
terim dividend of 115 per

EXPANDING FIELD. The company declared a total of five

discoveries (two on land and three offshore) during FY24 in its

operated aACreages ReuTERS

cent, i.e. ¥5.75 on each equity
share of 5. The total payout
on this account will be ¥7,234
crore. The record date for dis-
tribution of dividend has been
fixed for November 21, 2023,
which has been intimated to
the stock exchanges,” the
company said.

ONGC’stotal crude oil pro-
duction fell by 2.1 per cent y-
0-y to 5.249 million tonnes.
Gas production fell by 2.8 per

cent y-o-y to 5.2 billion cubic
meters (BCM).

DISCOVERY UPDATE

The company declared a total
of five discoveries (2 on land
and 3 offshore) during FY24
in its operated acreages. Out
of these, 3 are prospects (Off-
shore) and 2 on land are New
Pools. ONGChas monetised 2
discoveries till date during
FY24, Gopavaram-21(FY24)

and Karugorumilli-1 (FY23).
ONGC said the reduction in
production  output  can
primarily be attributed to a
decline in some of the ma-
tured fields and marginal
fields. To counter this decline,
ONGC is taking proactive
steps by implementing well
interventions and advancing
new well-drilling activities
within these fields.
Furthermore, in a bid to
bolster evacuation capacities
and modernise offshore facil-
ities, a shutdown was under-
taken in Panna-Mukta for the
commissioning ofanew crude
oil pipeline, post taking over
from JV Partner. The shut-
down resulted in a temporary
loss of production, itadded.
Another factor impacting
production was Cyclone Bi-
parjoy struck in June 2023.
This event disrupted both off-
shore and onshore produc-
tion operations. Further, oil
production of a Southern as-
set was hampered due to the

stoppage of wells caused by
the cessation of crude oil re-
ceipts by a refinery, following
aleakinits pipeline.

ONGC, however, acted
swiftly and devised an altern-
ate method for the evacuation
of crude oil through tankers,
thus resuming production.
The current decline in pro-
duction from matured fields
will be compensated in up-
coming quarters with the
commencement of additional
production from upcoming
projects,which are undervari-
ous stages of development,
the company said.

The Company also made
the disclosure about the ap-
proval of the Board of Direct-
ors for “Sustainable Capital
Restructuring of ONGC petro
additions Ltd (OPaL)”, a joint
venture of the company, for a
capital infusion of
%14,864.281 crore, subject to
the approval of shareholders
and/ or Government of India,
asthe case may be.

ED attaches three more
assets of Pawan Munjal

Our Bureau
New Delhi

The Enforcement Directorate
(ED) has attached three more
properties of Hero MotoCorp
Chairman Pawan Munjal in
New Delhi, valued at 324.95
crore, under the Prevention
of Money Laundering Act
(PMLA), as the agency invest-
igates charges that Munjal
took foreign currency out of
India for his personal use.

Now the total value of
Munjal’s attached assets has
gone up to I50 crore in the
PMLA case which the ED took
up from the Directorate of
Revenue Intelligence (DRI)
for ascertaining proceeds of
foreign agency case.

DELHI HC REPRIEVE

The Delhi High Court, how-
ever on November 3, stayed
proceedings related to for-
eign currency against Munjal
by the Directorate of Revenue
Intelligence on the grounds
that the Customs, Excise and
Service  Tax  Appellate

=
Hero MotoCorp Chairman
Pawan Munjal

Tribunal (CESTAT) has exon-
erated the businessman on
similar charges. The court
stated that the order would
apply to all matter emanating
from DRI probe.

DRI investigation began in
2018 when Munjal’s associate
Amit Bal was detained at the
airport on charges of illegally
carrying 81 lakh worth un-
disclosed foreign exchange.

As per the DRI allegations,
an event management com-
pany had illegally wired 54
crore in foreign currency to
different countries for the
personal use of Pawan
Munjal.

Indefinite holding back of Bills by TN Guv, a matter of serious concern: SC

Krishnadas Rajagopal
New Delhi

The Supreme Court on Fri-
day flagged the “constitu-
tional deadlock” created by
Tamil Nadu Governor RN
Ravi by inexplicably delaying
or even failing to consider
and assent to twelve crucial
Bills passed by the Legis-
lature and stymieing day-to-
day governance in a way
which is threatening to bring
administration in the State
to a grinding halt a “serious
concern”.

A three-judge Bench
headed by Chief Justice of
India DY Chandrachud is-
sued formal notice to Union
of India through the Home
Ministry to respond to Tamil
Nadu government’s petition
that the Governor was acting
in a manner which “defeats

HOLIDAYMAKERS HEAVEN

the rights of the people” of

the State to welfare
legislations.
The court asked the Attor-

ney General of India, or in his
absence, the Solicitor Gen-
eral of India to be present in
court on November 20 even
as Tamil Nadu, represented
by senior advocates AM
Singhvi and P Wilson, said
the Governor is even holding
back files seeking sanction
for prosecution of public ser-
vants in corruption cases,
pleas for premature release
of prisoners and appoint-
ments to the Tamil Nadu
Public Service Commission
(TNPSC).

PUBLIC INTEREST BILLS
Wilson submitted that there
is “not a word” from the
Governor on any of these
files or Bills, which relate to
subjects from public health,

higher education, etc. The
court, in its short order,
highlighted that the Article
200 of the Constitution man-
dates the Governor to act “as
soon as possible” when Bills,
passed by the State Legis-
lature, are presented to him
for declaration of assent.

Chief Justice
Chandrachud orally ob-
served that the Governor
could either give his assent,
withhold assent in which
case, if the Bills are not
Money Bills, return the Bills
to the House suggesting
modifications/amendments
or refer the proposed laws to
the President. The court said
the Governor cannot just sit
on them indefinitely.

“The Bills have been
pending since January 2020
till now. We have been beg-
ging him to consider them.
We have been begging him to

.
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VACATION & VAGARIES. Tourists at the ski resort of Gulmarg amid fresh snowfall, in Baramulla district of north Kashmir, on Friday.
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The Jammu-Srinagar national highway and the Mughal road were shut due to mudslides and heavy snowfall as most of the high-altitude
areas received fresh snowfall on Friday while the plains of the Jammu region experienced heavy rains, triggering cold wave conditions et

‘India may become second
largest solar module maker’

Rishi Ranjan Kala
New Delhi

India, which accounts for 3
per cent of the global solar
manufacturing market, is ex-
pected to become the world’s
second largest module manu-
facturing region by 2025,
Wood Mackenzie said in its
latest report.

“Looking outside China, In-
dia is forecasted to overtake
Southeast Asia as the second-
largest module production re-
gion by 2025, which will be
driven by India’s strong PLI
incentives,” said Wood Mack-
enzie, a global consultancy
firm for renewables, energy
and natural resources.

“The US and India have an-
nounced more than 200
gigawatts (GW) of planned
module capacity since 2022,
driven by the Inflation Reduc-
tion Act (IRA) in the US and
the Production Linked In-

CcM
K

centive (PLI) in India,” it ad-
ded. The consultancy said that
after investing over $130 bil-
lion into the solar industry in
2023, China will hold more
than 80 per cent of the world’s
polysilicon, wafer, cell, and
module manufacturing capa-
city from 2023 to 2026.

MANUFACTURING PUSH
Earlier this month, ICRA said
it expects India’s solar photo-
voltaic (PV) module manufac-
turing capacity to increase to
more than 60 GW by 2025
from the current level of
around 37 GW, with improved
backward integration into cell
and wafer manufacturing.
ICRA’s Vice-President &
Sector Head (Corporate Rat-
ings) Vikram V said that while
the abeyance of the Approved
List of models and manufac-
turers (ALMM) order till
March 2024 and sharp decline
in global module prices is
leading to an increase in PV

module imports in FY24, the
expected scale-up in domestic
manufacturing capacity with
backward integration over the
next two to three years, along
with resumption of the
ALMM order, is expected to
reduce import dependence.
“Apart from module capa-
city, the OEMs are expected to
enhance the wafer and cell
manufacturing capacities
with cell capacity expected to
cross 25 GW by 2025 from the
current level of around 6 GW.
However, the country will re-
main dependent on polysil-
icon imports as these capacit-
ies are likely to take longer to
set up, involving a larger cap-
ital investment,” he added.
Similarly, the International
Energy Agency (IEA) in a re-
port last month said the pro-
ject pipeline under the pro-
duction linked incentive (PLI)
scheme suggests that India’s
domestic production capacity
can surpass 70 GW by 2027.

Tamil Nadu Governor RN Ravi

grant sanction for prosecu-
tion. We have been begging
him for remission... He is do-
ing nothing,” Singhvi said.

Wilson said 10 of the 14
posts in the TNPSC, includ-
ing that of the Chairperson,
are vacant.

TN GOVT-GUV TUSSLE

There are four files for pro-
secution sanction forwarded
to the Governor between
April 2022 and May 2023.

The State said the Governor
has positioned himself as a
political rival to the legitim-
ately elected government.
The Governor’s inactions
have caused an impasse
between the constitutional
head of the State and the
elected government of the
State. The Governor is toy-
ing away with the citizen’s
mandate, the petition said.
“The Governor by not
signing remission orders,
day-to-day files, appoint-
ment orders, approving re-
cruitment orders, granting
approval to prosecute Minis-
ters, MLAs involved in cor-
ruption including transfer of
investigation to CBI by Su-
preme Court and Bills passed
by Tamil Nadu Legislative
Assembly is bringing the en-
tire administration to a
grinding halt and creating
adversarial attitude by not

cooperating with the State
administration,” the State
government said in its peti-
tion, filed through advocate
Sabarish Subramanian.

The State urged the Su-
preme Court to declare the
“inaction, omission, delay
and failure to comply with
the constitutional mandate
by the Governor of Tamil

Nadu” as illegal and
arbitrary.
The “anreasonable

malafide exercise of power”
by the Governor to neither
consider Bills passed and for-
warded to him by the State
Legislature for his assent
was unconstitutional.
“*Assent’ of the Governor/
President does not involve
any element of discretion of
the individuals occupying
the posts but the ‘assent’
should only be based on the
aid and advice of the Council

of Ministers,” the State

reminded.

‘OUTER TIME LIMIT’

The State sought the Su-
preme Court to fixa deadline
or an “outer time limit” for
Governor Ravi to consider
the Bills and government or-
ders pending with his office.

Further, the State noted
that the Governor has failed
to accord sanction for pro-
secution and investigation
into cases of corruption in-
volving moral turpitude of
public servants and issues
pertaining to the premature
release of prisoners.

The State accused the
Governor of “politically mo-
tivated conduct” for denying
sanction to probe authorities
in corruption cases against
public servants despite find-
ing prima facie evidence
against them.

Karnataka government aims to attract
40,000-cr investment into KHIR city

Our Bureau
Bengaluru

The Karnataka government
has deliberated on the concep-
tualisation of the develop-
ment of Knowledge, Health-
care, Innovation, and
Research (KHIR) City on the
outskirts of Bengaluru. The
government aims to attract ¥
40,000 croreinvestmentin the
areas of healthcare, innova-
tion, and knowledge sectors
besides creating 80,000 jobs in
the proposed KHIR City.

The new investment region
will be spread over 2,000 acres
within 60 km from Bengaluru
and developed in a phased
manner. The proposed KHIR
City is being developed to at-
tract investments from lead-
ing global and national hospit-
als, research institutions,
universities, and private
companies.

This will help in strength-

M B Patil, Minister for Large
and Medium Industries and
Infrastructure Development

ening Bengaluru’s position as
a hub of medical tourism,
providing employment to
local people, and also help in
attracting skill sets from
across the globe, said the
government.

M B Patil, Minister for
Large and Medium Industries
and Infrastructure Develop-
ment said, “We are embarking
onatransformative journeyto
build a city that goes beyond

Induction furnace body seeks govt

Abhishek Law
New Delhi

The country’s induction fur-
nace owners, who generally
process heavy steel scrap, have
reached out to the Steel Min-
istry seeking protection
againstrising GST notices ,and
urged the government for a
resolution of linked tax issues.
The owners, through their
body, All India Induction Fur-
naces Association (AIIFA),
said scrap being sold at local
levels often do not have the ne-
cessary GST framework re-
quirements or compliances
for which input tax credit
claims become difficult. On
the other hand, due to non-
availability of such detailing,
larger players end up being
penalised or face GST notices.
India, one of the largest emit-
ters of green-house gases glob-
ally, is looking to bring down
its emissions’ intensity by 45
per cent below 2005 levels by

2030 and is also looking to in-
crease the share of non-fossil
power capacity to 50 per cent
(alsoby2030). A parallel target
is to achieve net-zero by 2070.
As such, Indian steel industry
is exploring scrap-based steel
production to meet these en-
vironmental targets.
However, the problem
which induction furnace own-
ers face is with respect to
sourcing of offerings and
“complexity of the supply
chains” Furnace owners
either use old scrap generated
from white goods and auto-
mobile discarded by house-
holds or industry while as new
scrap refers to tailings gener-
ated from manufacturing pro-
cesses. The old scrap of house-
holds is generally bought by
smaller unregistered dealers,
who in turn sell it to larger re-
gistered dealers, without levy-
ingany GST. However, the new
scrap is bought by both the un-
registered and registered deal-
ers. Registered dealers must

protection against rising GST notices

charge 18 per cent GST when
they further sell to the steel-
producing industry and pay
the same to the government.
And at all stages of purchase,
GST is charged. The problem
arises when scrap is purchased
from unregistered dealers
trade continues in cash. In
many cases, disclosures are
not made properly at the
sellers’ end there is often a de-
clineininputtax credit.

conventional boundaries — a
KHIR City. The initiative has
the potential to contribute
atleast 1 lakh crore towards
the state’s Gross Domestic
Product (GDP) due to in-
creased economic activity.”

BIOTECH CAPITAL

With Karnataka being home
to 60 per cent of India’s bi-
otech companies and over 350
medical devices and supplies
manufacturers across cat-
egories, the development of
KHIR near Bengaluru, the
fastest-growing  innovation
cluster globally, augurs as an
ideal location. KHIR City is
poised to redefine the city’s
global position by fostering
the growth of cutting-edge
knowledge institutions,
healthcare facilities, innova-

tion hubs, and research cen-
ters, said the government.

Priyank Kharge, minister
for IT/BT, and S&T said KHIR
City will be the first such cen-
ter of knowledge which will
have innovators from health-
care, knowledge, and global
research centers coming to-
gether in one place.

“Bengaluru will transform
from being a call center of the
world to a global center of re-
search and innovation. The
government is planning to
come out with a separate
policy to promote medical
tourism in the state. The state
ishome to350 medical devices
and suppliers across categor-
ies and multiple institutes of
excellence are present provid-
ing collaboration opportunit-
ies,” headded.

INVITATION FOR EXPRESSION OF INTEREST
[Under sub-regulation (1) of regulation 36A of the
Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016]

RELEVANT PARTICULARS
1. | Name of the Corporate Debtor KRP Infrastructures & Builders Private Limited
2. | Permanent Account Number AADCK7759A
3. | Corporate Identification Number | U45400UP2009PTC038525
4. | Address of the Registered office MDH 4/386, Sector H, Jankipuram, Lucknow,
Uttar Pradesh - 226026
5. | URL of website Information/ data not available*
6. | Details of place where majority of | Information/ data not available*

fixed assets are located

7. | Installed capacity of main
products/ services

Information/ data not available*

8. | Quantity and value of main
products/ services sold in last
financial year

Information/ data not available*

9. [ Number of employees/ workmen

Information/ data not available*

10. | Further details including last
available financial statements
(with schedules) of two years,
lists of creditors, relevant dates
for subsequent event of the
process are available at or with:

Details can be obtained by e-mailing
at cirp.krpinfra@gmail.com

11. | Eligibility for Resolution applicants | Details can be obtained by e-mailing
at cirp.krpinfra@gmail.com

under section 25(2)(h) of the
Code is available at URL:

12. | Last date for receipt of Expression | 26/11/2023

of interest

13. | Date of issue of provisional list of
prospective Resolution applicants

06/12/2023

14. | Last date for submission of
objections to Provisional list

11/12/2023

15. | Date of issue of final list of
Prospective resolution applicants

21/12/2023

TO ADVERTISE
PLEASE CONTACT

Mumbai  :022 - 22021099
Pune : 020 - 26113743

Ahmedabad : 079 - 26871105

businessline.

16. | Date of issue of Information
memorandum, Evaluation matrix
and request for Resolution plans
to prospective Resolution
applicants

26/12/2023
Details can be obtained by e-mailing at
cirp.krpinfra@gmail.com

17. | Last date for submission of
Resolution plans

25/01/2024

18. | Process email id to submit
Expression of Interest

cirp.krpinfra@gmail.com

* Suspended Directors of Corporate Debtor did not provide information/ disclosure required
by the Resolution Professional in discharging her statutory duties as per the Code and in
managing the affairs of Corporate Debtor. Consequently, Application u/s 19(2) and 19(3) of
Insolvency and Bankruptcy Code, 2016 vide IA(IBC)/470/2023 has been filed to Hon’ble
National Company Law Tribunal, Allahabad Bench for issuance of necessary directions to the
suspended directors of the Corporate debtor to provide assistance, Co-operation and
information required by the Resolution Professional in discharging her statutory duties as per
the Code and in managing the affairs of Corporate Debtor. Given information/ disclosure is as
per data available with us and on public domain.

Regn No. IBBI/IPA-002/IP-N00321/2017-18/10926

Date : 10.11.2023
Place: Allahabad

KRP Infrastructures & Builders Private Limited (Under CIRP)
35B/6 Madhokunj, Rammohan Plaza, Allahabad-211002, UP, India

Sd/-
Babita Jain

AFA Valid up to 22.11.2023
Resolution Professional

BM-BME
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Cuarier Ended | Half woar endod Yiar Enchasd Rega. OF : 701, Arurachel Budding, 19, Barakharba Road, Connaaght Flace, Mew Delbi- 11000 ; s
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i S— 1 : un::-:::g I.Fn;;::!-;: L":,:;;:t;: u:;:l.;lii.l:d Un;:::l:: -ﬂ;l;;l:fn EXTRACT OF ETANDﬁ-LﬂHFE UMAUDITED Flﬂrhﬂﬂkll. RESULTS FOR  |ny in Lacs) Statement of Standalone Unaudited Financial Results for the Quarter and Half Year ended Sept 30, 2023 (INR in Lacs)
v ratani 3 X . ; ;
2 ﬂl:;l.ﬂ Pm?'u:-ﬁ-:uh:ﬁr:-ngrjf: ,:.:.a:n ) ' ' o L kit bl iinton o s 3EF“T: “HEF:,' W: 3“ E‘:*”' i Br Chuarter Quarter | Quarter | Half Year | Half Year Year
{batora tax and Exceptional ilams) 524 56 367 56 328 66 91212 513,26 1.392.14 g Pt e Pt e mmg:E": 0 I Particulars Ended Ended | Ended Ended Ended | Ended
; "J‘:’QE“”éﬁ?&ﬂ."ﬁ&T“ po 524 56 367 56 328,66 p12.12 513,26 1,302, 14 Nl:ln MM | Je-NGD | 300822 - 30.09.2023 1 30.06.2023 | 30.09.2022 | 36.09.2023 | 30.00.2022 |31.03.2023
L I = | x ot Wl i 5 . - "3 ]
2 . ; : Un-austed) | {Un-audited) | (Un-auditsd) Unaudited | Unaudited | Unaudited | Unaudited | Unaudited | Audited
= Mt Prohit! 1 b ior thes ol mitta x -|- -------- T e b
ko and Exopancs ome r 513.08 354 26 232 69 BET.35 373.08 1,103 68 1 | Total income from operations (net) 3.19 5.11 203 1| Income 1 _ -
O Tt i omiTis Mot Ry T 2 |Mal Profitf Loss) for the period (befors tax, B AN mperns ey | s | o e Bl I
pesiod (after tax) and Other exceptional and! or Extraondinary items) 48 B30 -5.30 {b) Cther Income o - :
Comprahansive ncoma (afer tax)] 5473 .3E 3EE T4 3IR6.36 50900 B35 40 1305 04 3 | Nat Proft/ {Loss) for the period befors tax (afer g ;ﬂlﬂ Income [a+k) 5.60 6.09 105.84 11.E8 321.35 515
6. | Equity Shan Capia 1,577 00 1,197 00 1,167 00 1.377 00 1,167.00 1,197.00 : . : ' = Xpenses
7| Gitver Equiny or the year 5.045.65 SRl G OF EATOnNET - REATR) o (. B a) Empiayee Cost 427 | 408 473 B.32 934 |t
8. | Eamings per share of £10 sach 4 Net Profit {Loss] for the pedod after tax (after b) Finance cost - 0.01 287 0.01 695 11.73
la} Basic (¥} 3.3 2 86 D B30 32 EFF: exceplional and/ or Extraordinary fems) 80l -Ba0 -3.40 ¢} Deprecation and Amortisafion expense 1.86 1.83 2.45 3.60 4 84 10.08
1B} Diluted (%) .78 286 1.64 EL 312 B.22 5 | Total comprahensive incoms for the pedod d Cher Expanses T %5 %11 B33 E4T 984 07 HE 94
'1"'“1?:*: i A D R e e e i SO : {Comprising Profit! (loss) for the pariod (after tax) Total expenses 549 2.00 73.23 18.49 T2l 330.53
! .-} r onE Financia Kesuss are aval L] 18 Invesians Seclion ol ous weds) o (o L & Ecormdir and under the Financa | [ Wi e ] 5
Results at Corporale secton of wees nsaindia.com. Key Standalons Financial information of I';'::{Cn:lrmng' I5 A5 undar; 6 Em f:r::ﬁﬂmgerﬁﬂﬂw ncome (after lax); i ?E"g ﬁ ; ?E'g?'_; i ?ﬂggg i Eﬂ;éh:5ﬂ£:hm exceptional items & tax (1-2] {3.69) (2. Ei] L6 (6.60} amn 15.62
[! in Lakhs) } Tl e pia - . i ¥ 2 = £ — — = - o
or Quarter Ended [ Half year ended Year Encesd 7 | Reserves (excluding Revaluation Reserve] as shown 5 | Profit/ (Loss) before tax (3-4) (2.69) [?N] 3261 (6.60) AN 15.62
No, Particulars sug_. sua_',;ruga Ji:}'m :1:';,“11;21 E;p 3.u£.£|iu§: E;p lﬂajﬂ:] Eﬂg JI:I&_?EIIE? mﬂ;h;gﬂ in tha Audiled Balance Sheat of the previous year - - B E“ E'J‘Ffiﬁﬂ : e o &
naudile i naudite naudita naudite w i ‘ L. N g arren Tax . J 1 4,

1. | Tolal Revenue flom cperations oEt o7 1,137 50 1,340.20 212047 2,053 66 541712 5 [Eamipe P'?r =HR '-':'”.qei e o fenad Tax 0,93 73 {010 ‘1 BB 03 i1 77
e - : . . : and discontinuad operation) - - Dafiere (0.83) (0.73) 0. 139} (1.66) (0.36) {-1&)
2| Mat Profel [Loss) for tha paricd betom tax | 27 .04 144 54 12163 17163 232 63 495,22 Basic ool om 0.00 Total Tax Expense (.83 | 073 B.AS (1.66) 13.30 4.10
3. | ket Praft! [LOSS| for the ponod aftor 1.1"::' 23,89 1i2.74 np 28 1533 16%.09 AG6.8T ?‘ﬁl" i x -Ir H‘H Pmﬂt II [Lnﬂ-} f-ﬂr‘ﬂlE periﬂd l:s_.ﬁ] qz .IrE]' [? iﬂ-] M‘! qI; g‘“ ar H-1 .1.1 52
2. Tha-above Unaudited Financal Resulls ware subject o Limilesd Raview by e Sialutory Audilors of e Campary _!'E'.lil:n-.'l.*d by The Aol Diluted: 000 0.00 .00 B U!hErEﬂI‘ﬂpl‘El‘I:EﬂEilul'E Incoma ; ; ' d -

a ?:::I:I-;i T:ﬂa:P::-:r:' ::i:ﬂﬂ:ﬁﬁﬁﬁ rr:Z ?]nr':ﬂﬁ‘;gﬁﬂ:..ﬂ;::ahm::ﬂ:f:j;..rjnimn: the Eniﬂfnn half yaar andad The:abave is an exiract of the detalled formal of Unaudited Financial Resylts for ihe Cuartes and half yeer {i) Iems that will nod be reclassified to profit o loss
*' Saplerbes 30, 2023, filed with the Sinok Exchangs Lndes Regulaiion 33 of the SEBI (Lising Otligalions and Lisciosurs Fquiremens) anded Seglember 30, 2023 fled with the BSE urder Regulation 33 of the SEBI (Listing and Ofher (Met of Taxes) = : %
Regulations, 2018, Tha full format of the Unaudied Consoddaind & Standalone Financial Fesuits for ihe guarer and half yoear ended Discloaure Requimients) Regulations, 2015 The full farmat of the aforesaid  Financial Resuts is fil) Iheeres that will be reclassified 1o profil or oes
Seplernber 30, 2023 along wilh the Limited Review Report of the Salutory Audtors is avafable under the Invesiors seclion of our sebsite ] i S o % L i IT P
at www.waroz oomds and under the Financial Rasulls a8 the Corporate secton of weaes nsendia. com, available on the BSE's wabsile, ie. wwwbseindia.com and on tha Compamys websita = lME"t;f -33'-;5:'
For Wertoz Advertising Limited wiww interwarddigital in. For and on behalf of Board Dirsctors of her Comprahensive income for the period - . - - . .
s =0 sﬁdi’-.- Interwarid Digital Limited 9 | Total Comprehensive income for the period (8+9) (2.76) (2.18) 412 (4.94) el 11.52
Eﬁuu:lumiﬁa Company Secrelary & Compliance ﬂﬂ'-:er Sd- 10} Paid-up Eq_um" share capital {Face Value of Rs.10- each) | 791.69 T31.69 S06.69 791.69 506.63 791,69
Peeyush Kumar Aggarwal | | 11| Other Equity - - - - - | |156.59)
Placa:New Delhi Chairman | | 12| Eamings Per Share {of Rs 10~ each) (not annualized):
f/ ES P I RE H OS P ITAL ITY LI M IT E D Date: 10.11.2023 DIN: 00090423 {a) Basic {0.03) (0.03) 0.48 {0.08) 0.75 0.21
f ib) Diluted {0.03) (0.03) 0.48 {0.06) 0.75 0.21
. CIN: L45202UR1991PLC000604 FORM G Statement of Consolidated Unaudited Financial Results for the Quarter and Half Year ended September 30, 2023 (INR in Lacs)
Regd Off: Shop No # 1, Country Inn, Mehragoan, Bhimtal, Uttarakhand-248179 INVITATION FOR EXPRESSION OF INTEREST OQuarler Quarter | Quartsr | Half Year | Half Year Year
e S D l r e Corproatfa Off: A-.41,.Mohan Cooperative InFI ustriaI.Es.tate, New Delhi-110044 |l..|ru:1|:|1 r= ﬂt-'uur.hcj'u :::.3?3 "ﬂlnlp-lr:j:l ;»angfﬂr-;]n‘::u&-.l-: the 3: Particulars Ended Ended Ended Ended Ended | Ended
(E)cs@espirehospitality.com (W) : www.espirehospitality.com (T):011-71546500 (Inschvency Risiiliton Brossas Rria rmr'a't# Fassaiia) Regulations, 2016] . Elﬂ[rg-ﬂf: iﬂ.ﬂﬁfii!:: fjt;:ﬂ;t:::. u&ﬂﬂ&ﬂ!ﬂ SUD.I:IBEIEI:: 310:&:3
nau nau u nau nau u
Re n Lacy 1. | Kame of the Carporate Dﬁfflﬂgﬁgtﬁzﬁ?tﬁ:ﬁi Builders Private Limited 1| Incame i , . -
EXTRACT OF UN-AUDITED FINANCIAL RESULTS FOR THE QUARTER & HALF YEAR ENDED ON 30TH SEPTEMBER, 2023 3| Parmansnt Account Number | BADCH 7750 EEJ fESae A ngerains S -l s o Bl I~
= i I BT ARE 1 am : : - ; - :
after Ending | Year Ending| 3. | Corporate Ideriticetion ‘um!:-er | US4 00UP2009FTC0A8525 _
= 4, | Address of the Registerad affice | BMDH £/35, Sacior H, Jankipuram, Lucknos, Tofal Income {a+d) 280 6.03 105.84 11.83 32333 5,13
Particulars 30:09.2023730:06.2023 7 30:09:2022 1 31.03:2023 e ..m%mr Pradgsh - 226026 _ 2 EJ‘F’EE:-;; s 497 405 178 8.32 934 13.78
. i . i . i i = L of websie rdormation data not availabie® ¥ A ; . : ; * L
Un-Audited] Un-Audited| Un-Audited|  Audited 6. | Dwta#s of place whare majority of | Information, data not available® b Finance cost - 0.01 28T 0.01 .95 11.73
‘Total Income from Operations 490.41 973.80 32.48 1,663.30 | fivad assats are locatad | ¢} Deprecation and Amortisation expense 186 1.83 245 369 488 1008
7. | Installed capacity of main idormation, data not availabie® d] Oiher Expenses 3.36 311 312 .47 261.07 283 94

Net Profit/(Loss) for the period before tax , Exceptional ltems and /or | products’ services | - - - Total expenses .49 .00 7123 1549 17224 130,53
Extraordinary ltems 25.55 94.76 (2.19) 47.65 E. | Quantity and value of main informartion,’ data not available™ 3 | Profit/ (Loss) before exceptional items & tax {1-2) |3.69) [2.91) 3261 {6.60) 51.11 15.62
Nt Proffi{Loss) Tor The period before tax  (after Exceptionall e e 3 | cEApmptaal flemns : : : : : :

€ PTofliLss) Torihe period betore fax,, {after txceptionaliiems e year . 5 | Shara in Profit / {Loss) in Associate (T143) | (6520) | (5451) | (138.33) | (141.45) (0.94)
; . | Munber of employeesy workmean | Information,’ dats not availabia® e e : =il L) e
and for Extraordlnary Items) 25.55 94.76 (2'19) 41.65 10, | Further delabs; including kst Details can be obiained by e-mailing ]E; ?m'ﬁt / [LI:IEE}. before tax ‘3"4"'5] ﬂ'ﬁ.ﬂlb 153-1” 121-9[" !“133:' [Blﬂ_ﬂl:l 14.68
Nef Profit/(Loss) for the periodatter tax , (after Exceptional ltems %“’*::_ll“”"‘*' r't'l""'l"‘*"*" :'5:‘"*'-““'"3"'15' at cwp.krpanfraBgmail.com .::T-,-:iﬁ;fe : BER 11,66 482
. with schadules) of bwo vaars, k = z r S : :
and /or Extraordinary ltems) 19.90 70.12 (2.19) 22.24 5-5.15 e e Deferad Tax (0,93} 0.73) (0.19) (1,66} [0.38) (0.72)

lotal Comprenensive Income Tor the period (Comprising Frorit/(Loss) 1-5:3.'133 ﬁﬁﬁ.ﬁ :ur :?.E.Hn-. 8 E“#Eﬁt ! [Lnssrhrm period (6-7) ﬂigggt [éﬂg; mﬁéﬁ (1-11?;; q1u1‘.334|:]| 1;';3
for the period (after tax) and other comprehensive income 19.90 70.12 (2.19) 22.24 1. | Exgibility for nréb:':.fgw'.'.. ;.fppr,;';,.-.mg Dt car be ;m:ninm TopE—— 5 | Other comprehansive Income ' ' ' ' '

under section 25(2jih] of tha at cap. krpinfra@gmail.com Itemms that will not be reclassified to profit or loss

Paid up Equity Share Capital 135.00 135.00 135.00 135.00 | Code is avallable a1 URL: E : i (Net of Taxas) r I profi
Earning Per Share ( of Rs 10/- each)( for continuing and 12, hﬁlﬂfﬂ:ilfﬂf receipt of Expression | 26,11,/ 2023 i) Iteens that will be reclassified o profil e loss
discontinuing operations)- 13. | Date of issue of provisional list of | 06/12/2023 Dlhgtlﬂtl:g’n;rs::rfinsive income for the periad : ; ; ; : .
Basic (N RS ) 015 052 002) 0.1 o FYp S e v A ey 10| Total Comprehensive income for the period (8+3) (73.89) | (67.38) | (3033 | (4127 | (10364 |  10.58
Dited (in Rs) 0TE 05D 0.07) 076 | abjections to Provisional list _ :II12 ;?rl]dﬂg enw;t].l share capital (Face Value of Rs.10- eachf) 791, EEI' 781,69 S0E.69 741,69 506,69 ﬂm:ﬂ

' ' ' ‘ 15, | Date of issue of final list of 21/12/2023 er Equ - . : .
The above is an extract of the detailed format of Quarterly financial results filed with the Stock Exchange under Regulation 33 of the SEBI( __| Prospettive resalution applicants | 13 Eamings Per Share (of Rs 10/- each] (not annualized):

o ) ) i . . . 16. | Date of isswe of Mformation 261272023 {a) Basic 10.93) (0.85) 10.60) 1.78) [2.05) 0.19
Listing and Other Disclosure Requirements )Regualtions,2015 . The ful format of the yearly financial results are available on the Stock memorandurm, Evaluation matrlx | Datalls can be obtained by e-mailing at ib) Diluted {0.93) {0.85) {0.60} {1.78) (2.05) 019
Exchange website:www.bseindia.com and company's website at :www.espirehospitality.com ::‘Er:i‘ﬁ::uﬂgﬁﬁ:ﬂ::" pang. | oo RrpinrE RN, corm NOTES TO STANDALONE & CONSOLIDATED UNAUDITED FINANCIAL RESULTS

For and on behalf of the Board of Directors applicarts 1 The ahove nesults have been resiewed by the Audt Commitlee and approved by the Board of Directors in their meeling held oo 107 Movember, 2023
: PP TPR AT, | Last date for suban o 2Rl 2028 2 The statutory sudilors of the company have camied ouf the bmited review of the unawditzd siandalons & consolidatad fingncial resufs for the
Espire Hospitality Limited | Hz:{r_l tlon |:T|§:5 it | d guarler and half yaar endad 30th Sept 2023 as required under Requlation 33 of the Securitias and Exchanga Baard of Indiz [Listing Chligatans
Sd/- 1%, | Process amai id to submit cirp krpinfragrail oom and Dischosure Requirements) Regulations, 2015. =
PIace:NeW Delhi Chail"person : Gagal‘l ObeI'Oi | Expression of Inleresl i Ihutnﬂ}ﬂd:ﬁ'ﬂﬂﬂl} |I$.'.?|5$:-¢-i_'||.d¢ ';.lrll?'&rli“: 1M G Eﬂg'l;ilrll |!II3F":-"!.:._I rlE ﬁgﬂl{!hl rl:ﬂ'l;.lrl.ll"lg 4] [_Ifﬁ.rd&ml i~ ‘ e foat
) . ® 5y EDEW&'IWWE-S'FCGFWF-J;EMIJF:'IE' not provide T . I'l'..l.'.|l.-'ll'l'..l.'-| Flgumnas 107 1he renitils Denaas Nave Deen regroupediraclassined wnerewar Nefessany, Mp CoOnmrm ol Surrent pan 5.-...355- AT, ;
Date:10/11/2023 DIN:00087963 by the Resalution Professional in discharging ber statwlory duties as per the Code and in For Trinity League ndia Limitd
g thie affains of Corporate Deldon, Consequently, Applicadion s T2 and 15303} of Sdi-
irsphency and Bankrwpdey Code 20106 wide MAGBCLETOV202F has been filed to Hon'his Dater 10th Mow, 2023 Devinder Kumar Jain
AHAUALI SEE“H'TIES & FINANEE LI M IT ED Marional Comparny Law Tribunal, Abtahabad Bench for sswance ol recessary directions o fhe Place: Noida H"*’EME Directar (DIN: G0437646)
:':.'.r.‘.-,:iit'-.rh:‘.‘t‘rﬂ' directors of the GEJ.-,I:-:‘.-.-H!E detdor o J.".'-:'H-'.‘:I'E- ASHSTANCE, Eﬂﬂ;)ﬁl‘ﬂ.‘l:ﬂrl and
CIN - LE7120HR1980PLC0O39125 informration required by the Rasolution Professional in discharging her statwtory dutles as per
REGD OFFICE: PLOT No.136, GROUND FLOOR, RIDER HOUSE, SECTOR 44, GURGADN-122003, HARYANA. ["":;5;?'_? fﬁ-ﬂ-ﬂ??ﬁﬂfﬁ;ﬁ;;ﬁﬁﬂ Ena;ﬁf'_are Dabitor, Given information,’ disclosure is 5
Email: info@aravalisecuritios.com  Website: www. aravalisecurities.com A ' o S/
STATEMENT OF STANDALONE UNAUDITED FINANCIAL RESULTS Babita Jain
— . : I/ 1P 1PN ir-
FOR THE QUARTER & HALF YEAR ENDED 30" SEPTEMBER, 2023 (Rs. in lacs) e P i w0 23142029
Resolution Professional
y Quarter ended Half ¥ear ended Year ended Dabe : 10112023 KRP Infrastruciures & Builders F'ri'.-a-‘|l;tﬁﬂtﬁ;[l:ﬂlf:?&lig;j
3, Particulars J0/092023 | 30ME2023 | 30002022 | 300092023 | 30009{2022 | 3110312023 Flaca: Allahabad 35E/8 Madhokunj, Ramrmehan Plaza, Allahabad-211002. UP, India
No. [Unaudited)| (Unaudited])| (Unaudited) | {Unaudited ) { (Unaudited)| [Audited)
1 | Total income 16.21 16.18 | 1241 3239 | 3141 B4.66 PRAG BOSIMI SYNTHETICS TTD.
2 | Net Profit/ [Loss) for the peniod before tax, {8.11) (1479) [ (10.07) (23.90) | (18.84) (43.97) Registered Office : House No.4, Ambikagiri Nagar, Milan Path, R. G. Baruah Road, Guwahati - 781 024. TRIDEV INFRA ESTAT ES‘ LIMITED
(before Exceptional andlor Extraordinary items) : I - i . CIN No.: L17124AS1987PLC002758Email: secretarial@bosimi.com, Website : www.pragbosimi.com (Formerly Ashutosh Paper Mills Limited)
3 | Met Profit / [Loss) for the penod before tax a1y | (479 | (10.07) (23.90) | (18.84) (43.97) Statement of Unaudited Consolidated Financial Result for the Quarter ended September 30,2023 CIN: LES100DL1988PLCO033812
(after Exceptional andior Extraondinary items) 5-524, F/F, School Block, Vikas Marg, Shakarpur Delhi-110092
4 ”{-r‘: F"Eﬂ’]t-" (Loss} for the FE'E"W afier fax. ; (9.23) (14.73) | {10.00) (24.02) | (18.77) (31.87) Audited 12 Website: www.tridevinfraestatesitd.in | E-mail: ashutoshpapermills@gmail.com
] T T e i o1 e | rgen | Gan Quarter ended on esWll STATEMENT OF STANDALONE UN-AUDITED FINANCIAL RESULTS
hisdebd sttt ik oL D e L4 o T I Sr PARTICULARS pdsiyvet il FOR THE QUARTER AND HALF YEAR ENDED 30TH SEPTEMBER, 2023
[ ﬂdr?ﬁﬂﬁw mhu 5]I rihe ﬁ [[ e tax) No 30-Sep-2023 30-Jun-2023| 30-Sep-2022 2022-Mar. | | (Z in Lakh)’
] BIG TES LANTIOS “"SI”“ nicorme [afler tax) i o . e W T CET T BT T T 0 (Unaudited) (Unaudited)| (Unaudited) 2023 Sl Quarter | Quarter Year
& | Equity Share Capita 1515.38 151538 | 151538 815.28 | 151533 1515.38 : Mo ] Ended Ended Edded
7 | Reserves (axcluding Revaluation Reserva as (1534.18) 1| Total Income from Operations (0.54) 283.76 43.29 166.77 Particulars nded | Ended | Ended
shown in the Balance Sheet of previous year) 2| Profit/(Loss) before exceptional and tax items (263.59) (239.41))  (21567) (1,210.08) lﬂfﬂ'ﬂﬂ'ﬂﬂ 30/09/2022 |31/03/2023
& | Eamings Per Share {of Rs. 10/- each] 3| Profit/(Loss) before extraordinary item and tax (263.59)  (239.41)  (215.67) (1,210.08) . ;[Uﬂﬂudllﬂﬂ] {Unaudited) | (Audited)
Basc : Rs (0.06) | Re(0.10) | Rs{0.06) | Rs{016) | Re(0.12) | Rs(0.29) 4| Profit/(Loss) from ordinary activities before tax (26359)  (239.41)  (215.67) (1,210.08)| |1 | Total revenue from operations 4.813 5.75 29,22
Diuted: Rs(0.06) [ Rsin.10) | Rs{0.06) | Rs{0.16) [Rs(0.12) [ Rs(0.29) 5| Net Profit/(Loss) for the period after Tax (26359)|  (239.41)  (215.67) (1,258.24) |2 ﬁﬂt '“Emm f t{_'-“?? f”d" I'hﬁéﬁ”“d;_“‘—‘f“f?[ s | e s
WOTES : _ _ _ ; 6 | Total other Comprehensive Income for the period| ~ (263.59)]  (239.41)  (21567)  (1,258.24) s EXCApIGnal anbjor Eriraciinans ams e S S
1 The abowa is the exiract of the detailed format of unaudited financial resulls far the quarer & ha¥f year ended 30th Saptamber, 3023, fled with Stock 7| Paid-up equitv share Capital 3 | MNet Profit / {L'JEE,'I for the period DEfDI'E 'EE:I
Excharges under Regulation 33 of the SEBI [Listing Obligations and Disclosure Requiremenls) Regulations, 2015, The fll format of the audited financial p equity P (after Exceptional andfor Extraordinary items) =3.9¢ | 18899 =205.71
resuits are avallable on the website of BSE Limited (wwe bseindia.com) wheara the sacurites of the Companyis lsted and anthe website of the Company at (Face Value of Rs.10/- each) 7,729 7,729 7,729 1,729) |4 | Met Profit!{ Loss) for the period after (ax -3.92 | 198,99 -205.71
wia: erevalisecuriies.com, _ - _ i _ _ o _ 8 | Reserves excluding revaluation reserves as per (5,829.80)| |5 | Total Comprehensive income for the period
& iacheinte i sk o e e i vt e Pl M R e pEeACHTARION! BRI 12 o o Lomp ik balance sheet of the previous accounting year (Comprising Profit’ (Loss) and other
A1, 2013 (The Ac), haing negacd bo The recogrilicn and measurement prncokes Bid down in g A3 3 Cnlerim Financal Beporling”) and albar . , \ Comprehensive Income for the period) -3.492 -198.99 -205.71
recognized sccounting praciices generally accepled in India and in complance with Regulston 33 of the SEBI [Listng Obdgations and Disclosure 9| Earning Per Share (before extraordinary items) P h ital P : A : 4 : 4
Requirameants] Requlations, 2015 (the "Listing Reguiations™. (of Z 10/- each) & | Equity share Capita ) 652.5 652.5 652.5
3 Theatorementoned unaudited result of the company for the quarter & hall year endied 30th Seplember, 2023 have bean revirwed by B Sudil Commitiee a) Basic EPS (0.34) (0.31) (0.28) (163) F H&sﬁwas ;Eﬁiugllng_tﬁg‘-raahfahnn SRr?EEtW?:I
and apgraved by the Boand of Directars in thalr meeting held on 100 Movembes, 2023 ) ' ' ' ' as shown in the Audited Balance sheeat o
4 The Statutory Auditors of the Company have camied aut limited review af the aforemanticned unawdited financial resu® of e company for e quarker & hat! b) Diluted EPS (0.34) (0.31) (0.28) (1.63) the previous year
5 ﬂ,ef’j&fjﬁ'hie‘?“mﬁf rizmi;-!jh:if?;fau:.rflfdfﬁdﬂp;'?n;dmT,_a:ﬂ;u et oo ncome e e vaar ax s The above s an exiract of the detailed format of Consolidated Unaudited Financial Results for the quarter ended| |8 | Earning Per share (Face Value of ¥ 10/- each)
B The gé,h:?mr;:iw:y;lm; il wm“;;,;’;?;i. smﬁ:nlﬂ D.;:MTF; quﬁmﬁwﬁr:ﬁdﬂﬁ;ﬁes e accordingly thers ara 30th September 2023 filed with the Stock Exchange/s under Regulation 33 of the SEBI LODR Regulations, 2015 |& | Basic -0.006 | -0.305 -3.15
seqarata repartable cparating seqments as per Ind AS 108 - Operating Seqments. The full format of the unaudited results for the quarter ended 30th September 2023 is available on the Company| |& | Diluted -0.006 -0.305 | -3.15
7 The figuras for the querter ended 30th September, 2022 ara tha balancing figures being difference batween the uneudited figures in respect of half year website "www.pragbosimi.com" and on the Stock Exchange website i.e. www.bseindia.com. Note: The above is an extract of the detailad format of tha inancial results for the Quarter and half
andad 0% Seplember. 2023and the published yaar to dale figures upta the frst quarter andad 30t June, 2023, ofthe relevant financial year, For PRAG BOSIMI SYNTHETICS LTD] | ¥ear ended 30th September, 2023, filed with the Stock Exchanges. The full format of the financial
B TheFiguoesof the previcus guarber | year have been regrouped | rearmangid whenaver necessany, inarder o make them comparable sq/ | results for the Quarter and half year ended 30th September. 2023 |, is available on the website of
By order of the Board, By arder of the Board, RAKTIM KUMAR DAsl | the Stock Exchange wew. beseindia.com and on Company's websita wew Iridevinfraesatesitd.in
Fodiiontiysodbidsatad: o Place : Mumbai Whole Time Direcmél TR For TRIDEV INFRAESTATES LIMITED
. = E . . L H = Sd/-
Place : Gurgaon, Chairman & Mimgmi Diwector
ereas, g i v . n
Finance Ltd.) (IIFL-HFL) under the Securitisation and Reconstruchon of Financial Assets and Enforcement of Security Interest Act S I " d h u Trade LI n ks L td'
2002 and in exercise of powers conferred under section 13(12) read with Rule 3 of the Security Interest (Enforcement) Rules 2002, 129,Transport Centre,Rohtak Road,Punjabi Bagh, New Delhi-110035
regaemgdaﬁ(gﬁ ﬁiﬁéisi‘éeﬁef’gb%iﬁ\gﬁht%rﬁidbg?g@?faﬁhftﬁgﬂﬂﬁﬂz |tr? g; (_)Brgrm?;ﬁoﬁg&fg\i’é%r:df?%gt'&T&?} f;)egggeggm Lﬁ; Unaudited Financial Results {Standalone & Consolidated) for the Quarter & Half Year ended 30th September, 2023
the property described herein below in exercise of powers conferred on him under Section 13(4) of the said Rules. The borrowe CIN: LE3020DL1992PLC121695 Website: www.sindhutrade.com, Emailid: corporatecompliance@sindhutrade.com, Ph.:0124-6913083
in particular and the public in general are hereby cautioned not to deal with the property and any dealings with the property will be . : . .
subject to the charge of IIFL HFL for an amount as mentioned herein under with interest thereon."The borrower's attention is Extracts of Standalone & Consolidated Unaudited Financial Results for the Quarter & Half Year Ended on 30.09.2023 (in Lakhs)
invited to provisions of sub-section (8) of section 13 of the Act, If the borrower clears the dues of the "IIFL HFL" together with all -
costs, charges and expenses incurred, at any time before the date fixed for sale or transfer, the secured assets shall not be sold Standalone Consolidated
or transferred by "IIFL HFL" and no further step shall be taken by "lIFL HFL" for transfer or sale of the secured assets.
game of t(hc;l Description of the Secured Asset Tofal Outstanding Dues(Rs.) Date of Particulars Quarter Ended Half Year Ended Year Ended Quarter Ended Year Ended
orrower (s Immovable Propert 5 Date of
Co-Borrower(s) ( et T e[ Pemand pssessio 30.00.2023 | 30.06.2023 | 30.09.2022 | 30.09.2023 | 30.09.2022 | 31.03.2023 | 30.09.2023 | 30.06.2023 | 30.09.2022 | 31.02.2023 | 31.03.202
Mr. Mahavir Prasad Thousand Three Hundred {Unaudited) | (Unaudited) | (Unaudited) | (Unaudited) | (Unaudited) (Audited) | (Unaudited) | (Unaudited) | (Unaudited) | (Audited) (Audited)
" i All that piece and parcel of : RZF-59, UGF, Kh No-| Forty Two Only) for 854733 : 3 . - " = X _ 7 =
Mr'ﬁ/lsrrsns("fe};tuamar 86/1, admeasuring 100 Sq. Yds., F-Block , GaliNo-4,| & Rs.5,27,918 I- (Rupees | 10-Oct-| 08-Nov- Total Income from operations 14 366.23 | 14,153.42 8 2B5.72 28, 51965 ( 21,74573 | 4902958 | 4758418 | 44 438 55| 25 801.09 | 4B RB08.79 (1,33 45297
(Prospect No Mahavir Enclave, Delhi, India-110045. Five Lakh Twenty Seven | 2022 | 2023 Net Profit! {Loss) for the period (before tax,
854733 & 938729 ) Eﬁgﬁt‘gg”gm'y’;e}o'j‘;g%rf;’g exceptional and/ or extraordinary items) 2,385.21 | 143234 (69.33) | 3817.55| 152102 | 431054 | 5561.07| 447499) (3,25764)| 4.071.16| 167042
Ml\r/.I Mt;kgshJJalswlal Al that piece and parcel of Flat No-Gf-1, Ground Floor,]  Rs.13,71,873/- (Rupees 2. Mel Profitl (Loss) for the period before tax (afler
rs. Puja Jaiswal | Without roof rights, Front Side LHS, L.I.G, Residential| Thirteen Lakh Seventy One 09-Nov- ficn ndd or extraosrdinary item 185 1.4 RO 3 17 {1 54 (02 4 390 54 561.07 4 474 : : 4 4811 g 7
(Prospect No | Plot No- C-1/15, DIf Ankur Vihar,, Village-Sadullahbad,|  Thousand Eight Hundred 2{’1’9 2023 Excapiional andi OF extiaardinary [lamz) 3652 42 {3%:33) FATS wh L S S 361 (3904 0) Sl isie.
793175) Pargana Loni,, Ghaziabad, U.P, 201010. Seventy Three Only) Met profit! [Loss) for the period after tax (before
MMr.BSuri |Sianh Al that piece and parcel of Part Of Plot No 38 admea-| _ Rs.12,03,4801- (Rupees F096 08-Nov- comprehensive Income) 1.825.13 985.24 405.34 2,810.37| 159543 | 327740 | 5.02630| 293388 (3.092.38) [ 3,142.04 -348.24
rs. Urmila Devi {suring 59.13 sq.mt., Gopal Kunj, Near Lalji Puram,| Twelve Lakh Three Thousand| Feb- 2023 Tolal Comprehensive Income for the Period
g it i o e e T
. : 3 . - r i 1 T = - 5 5
Mrs.Anita, Mr. | Property No.44-A, Land Measuring 100 Sq.Yds. Out Of E;g%gﬁgﬁl] éﬁtt;pfexs May- 092-0N2%V- and Other Comprehensive Income (after Tax) 1,825.22 985.22 1,897 35 2.810.44 3,087 44 11,037 .34 6,798.84 2.506.69 2232941 -11,481.314 4,198.51
Bhupender Sain, | Total Area 200 Sq.Yds. Out Of Khasra No.5 Situated Il - 11 sand Four Hundred | 2022 Equity Share Capital 1541929 | 15419.29 | 15,419.29 15,419,209 1541929 15,419.29 15,419.29| 16541929 1541929 | 1541029 15419.20
(Prospect No The Area Of Village Kamruddin Nagar Delhi State Twenty Five Only ) -
872684) Within Old Lal Dora 1908-1909, Delhi, 110041, India. y y Feserves (excluding Revaluation reserves) as
M MI\;i VIi:J;ay ?hDa\rma “IATl that piece and parcel of Property Bearing:- Flat| _FS-Z?,5L7,4kﬁ4I£- nggpeeS 1 07- 09 Nov. shown in the Audited Balance Sheet of the
rs.Preeti Devi  |No.Sf-4, Second Floor, Carpet Area Ad Measuring 500f ~ Twenty Lakh Fifty Seven | Jul OV Pr Vear! 337.13 g.511.91 7 TTT.1 79 T 7774 g 7 126 066.99) 11 i 192072028 | 147, 79376 | 1. 147.793.7
(ProspectNo |Sq. Ft, RHS MIG Back Side , Plot NoA-818 ABlock|  Thousand Four Hundred | 2023 | 2023 ettt 039 i 2 | Mgl 9 8| Bhctd | 1260004 SoRetdt [ieh P20t | 1ATVISREN | 1T o1
1L10044576) \DIf AnkurVihar, Loni, Ghaziabad, U.P, India, 201102 Forty Four Only) Earning Per Shares (for continuing and
Mr Krishna Kumar | Al that piece and parcel of :Plot no. 97 & Plotno. 98, Rs.27,52,6511- (Rupees | 29 - discontinued operation) of 1/-each)
i out of Khasra no. 759, Carpet area Ad.measuring:| Twenty Seven Lakh Fifty Two| May - 08-Nov- TN r = P :
Mrs \/D|r|1)|(t|; Devi  |499 Sa.ft, Saleable Area Ad.rgeasuring: 540 Sq.ft,| Thousand Six Hundred Fifty 20%3 2023 Basic: 011 0.07 0.00 0.18 0.10 0.21 0.21 0.13 -1.08 0.20 -0.02
: Land area Ad.measuring: 240 Sq.yds situated in the One Onl ; ) ! 1 :
(ﬁ_rﬁfops%%tz';;) area of Village Nawada, Colony known as Block-A. y) Diluted 0.11 0.07 0.00 0.18 0.10 .24 0.21 0.13 0.08 0.20 0.03
Mohan Garden, Uttamnagar, New Delhi-110059. ;
Mr. Shiv Narayan All that piece and parcel of Property Bearing Northern|  Rs.7,96,709/- (Rupees 11- 08-N Notes:-
Mrs.Gudiya (Prospect Khiié’&ﬁ“e"y"étsm?f EQ?SQ?AN@;;%M@Zl‘iﬁ;e%%% Thsoe";“néaggvg‘:]”gynﬁ'é o | duy- 2003 1. The above is an extract of the detailed format of quarterly & half yearly financial results filed with the stock exchange under Regulation 33 of the SEEI (Listing Obligations and Disclosure Requirements)
No IL10095231) g/ ki’ &gBu“t quAré’a Ad‘,’vleasuring 596 Sq.F?” sit- v Nine OnIy)u 2023 Regulations, 2015. The full format of the quarterly & half yearly financial results is available on the websites of the Stock Exchange and company’s website www.sindhutrade.com. The above results after
uated at Purnima Enclave, Mauja Barauli Ahir, Agra, being reviewed by the Audit Committes were taken on record by the Board at its Meeting held on 10th November, 2023,
Uttar Pradesh, India, 282006. ; _ < ; 5 ;
For, furher detalls please contact to Authorsed Officer at Branch Office: Plot No. 30730E, Upper Ground Floor, Main Shivajl 2. The above Unaudited financial results of the Company for the Quarteré half yearended on 30ihSeptember, 2023 have been reviewed by Audit Committee of the Board and approved by the Board of Director
Marg, Najafgarh Road, Beside Jaguar Showroom, Moti Nagar, New Delhi/ Unit No 309, Third Floor, Padam Business Park| at its meeting held on 10th Movember, 2023
Plot no. INS-1, Sector 12A, Awas Vikas, Sikandra Yojna, Agra, 282007/ Office No 1, First Floor, Mahaluxmi Metro Tower, . : . :
Plot No. C -1,Sector - 4, Vaishali, Ghaziabad, Uttar Pradesh - 201010/ A-1C & A-1D, 2nd floor, Noida Sec16, Noida, Gautam 3. The figures ars regrouped in previous year also, wherever considersd nacessary.
Budh Nagar - 201301 or Corporate Office: Plot No.98, Phase-IV, Udyog Vihar, Gurgaon, Haryana. 4. Limited Review Report has been carried out by the Statutory Auditors for the above period.
Place: Delhi, Date: 11-11-2023 Sd/- Authorised Officer, For IIFL Home Finance Ltd :
For & on behalf of Board of Directors
Sindhu Trade Links Limited
Sdl-
Rudra Sen Sindhu
Dated: 10.11.2023 Chairman & Director
Place: Gurugram DIN: 00006999
LUCKnOW




